
I 	THE CNnIT&AL AL)MINISTRATIVE TR II3UNAL 
CALCUTTA B]NCH 

MA 506 of 2003 
(OA 255 of 1996) 

present : Hon'ole iir. S. I3iswas, Aclxninistrative Hemer 

Hori11e Mr. Nitrananda Prusty, Judicial i4e4er 

i'ir. K.K. Chowdhury 

- vs - 
Telecom 

For the Applicant 	: 	Nr. H.Chakraorty, Counsel 

For the Respondents: 	s. K. Banerjee, C'unsel 

te of Order : 11-03.-2004 

ORD ER 
.' 

?.NrrYAN;DA PRUST,JM 

nerd 	ir, 	hakraorty, id. counsel for the aplicent 

and Us. ilanerjo, id. counsel for the official resporide ts. 

2 • 	The O.A. 255 of 1996 was dismissed since neither the 

4 applicant nor his counsel was present on 22-9-2003 when1the matter 

was even called for the second time on that 

six occasions nobody was present on '.ehalf of the applicant. 
. 	. 

Considering the submissions made lay the id. counsel for both the 

parties, the order i.of dismissal dated 22-9-2003 is recalled and 

O.A. is restored to its original file and position suject to 

payment of cost of Rs.500/- to óe paid ley the applicant to the CAT, 

Bar As50c3.atlon, Calcutta. 	On payment of the same the Secretary, 

Bar ASsoCiation shall issue receipt to that effect and, the appli-. 
in 

cant shall file therece3.p 	LCourt. 	In case receipt of pyment 

is not filed within the period of two weeks from date, the O.A. 

shall stand disrrtised. 	MA is disposed of. No order as t 	costs. 
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